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with the provision of the second
Schedule to thig Clause. Briefly the
formula involves an equal sharing of
the excess in the gverall realization
over the cost of production computed
on the statutory minimum cane price.
State Governments have been given
the authority for the purpose to
determine the additional cane price
payable by the sugar producer and to
ensure their due payment. For the
purpose of calculating the amount to
be paid as additional cane price, the
Central Government annouace the
unit cost (ex-factory) of production
for each sugar season.

It may be mentioned here that
there is no additional price paid to
the sugar factories by the Govern-
ment. What is provided for in the
statutory orders relates to the pay-
ment of additiona] cane price by the
sugar factories to the Cane-growers
who supplied cane to them.

Payment of low price to the sugarcane
producers

*88. SHRI GURUDEV GUPTA:
SHRI ARVIND GANESH
KULKARNTI: §
SHRIMATI LEELA DAMO-

DARA MENON:
SHRIMATI USHI KHAN:
SHRI T. BASHEER:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether it is a fact that
the sugar mill ownerg have paid very
low prices to the sugarcane growers
during the current year, particularly
in Uttar Pradesh, Bihar and Haryana;

(b) what was the total quantity
offered by the sugarcane growers in
U.P,, Bihar, Punjab and Haryana,
how much was accepteq and what
was the price paid in the 1977-78
season and upto the 30th June, 1978
in the 1978-79 season; ang

1The question was actuall.; askéd
on the floor of the House by Shri
Arvind Ganesh Kulkarni.

[ RAJYA SABHA ]

to Questions 4

(c) whether there is any proposal
under Government’s consideration to
compensate the sugarcane growers by
levying a penalty on sugar mill own- -
ers and paying reasonable remunera-
tive price to the said growers?

THE MINISTER OF AGRICUL-

TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) No,
Sir,

(b) The total cane offered by sug~r-
cane growers in UJP., according” |
the information furnished by «%°_

UP. Government, was 202 lakh
tonnes. Information in respect of~
Bihar, Punjab and Haryana are

awaited from the State Governments.

The total cane crushed by the sugar
mills in U.P,, 'according to the infor-
mation furnished by the UP. Gov-
ernment as on 13-7-1978, was above
200 lakh tonnes, The cane crushed
upto 31-5-1978, upto which the infor-
mation is available, by sugar mills in

Bihar, Haryana and Punjab are
31.18, 61.36 and 1050 lakh tonnes
respectively. (1978-79 season ig due

to start on 1st October, 1978).

The State advised prices paid by
the sugar mills for the 1977-78 sugar
season is Rs, 13.50 for Central and
Western U.P,, Punjab and Haryana

and Rs. 12.50 in East U.P. and Bihar }

respectively per quintal.

(c) As the State advised prices are
considered adequate and remunera-

)

tive, this question does not arise. -

SHRI MULKA GOVINDA REDDY:
Sir, I would like to know from the
hon. Minister ag to how many sugar
factories have not yet paid additional
price to sugar-cahe growers for the
supplies made to the sugar factories
during 1958-59, 1959-60, 1960-61, and
1961-62 and what is the amount out-
standing and whether any
have been made by these factories
during those years and particularly
the India Sugar Company in Hospet
in Karnataka.

profits *
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SHRI SURJIT SINGH BARNALA:
Sir, the information now solicited by
the hon. Member is regarding earlier
years and if he could kindly put a
separate question, I will supply all
the information.

SHR] MULKA GOVINDA REDDY:
Sir, I would like to khow from the
hon. Minister whether these sugar-
cane growers and their cooperative
societies have preferred claims for
dditional price from the India Sugar
Company, Hospet, Karnataka, for the
vears 1958-59, 1959-60, 1960-61 and
1961-62 and whether it ig not a fact
that the sugar companies and parti-
cularly the India Sugar Company in
Hospet made enormous profits parti-
cularly in 1960-61 of about Rs. 16
lakhs and in 1961-62 of about Rs. 8
lakhs, and whether it is a fact that
nearly Rs. 20 lakhg are due from this
factory to the sugar-cane growers for
the last 20 years. Also, why ig it
that the Government has not been
able to settle these claims and see
that the payments are made, and how
is it that the Government has not
taken into consideration while deter-
mining the profits of this company or
any other company the by-products
that are produced in the factory?

SHRI SURJIT SINGH BARNALA:
It would have been appropriate if a
specific question regarding the Hospet
factory had been put. But whatever
information I have regarding this
point, I am submitting. In 1960-61
and 1961-62, an amount of Rs, 4.16
and Rs. 6.09 per tonne respectively
wag fixed under clause 5(3) of the
Sugarcane Control Order 1966, The
sugar factory applied for exemption
on payment of additional price fixed
by the Authority. The Ceniral Gov-
ernment, after hearing the appellant
and examining the relevant data
reduced the additional price payable
to 70 P. per metric tonne for the
season 1960-61 and granted full
exemption for the season 1961-62. The
decision of the Ceniral Government
was conveyed to the factory ag well
ag the cane growers on 11-9-1868
This ig the position.

[ 19 JULY 1978 ]
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SHRI MULKA GOVINDA REDDY:
He has not answered the other part
of the question. Why ig it that since
20 years have lapsed, the Govern-
ment has not been able to persuade
the sugar mill-owners to make pay-
ment?

SHRI SURJIT SINGH BARNALA:
It has a long chequered history. This
was in 1958 that the additional cane
price fixation authority gave its award
for the season 1960-61 and 1961-62.
Atter that, the cane growers went to
the High Court in a writ. The judg-
ment of the High Court was pro-
nounced in May, 1970 on the petition
filed by the cane growers and then
the sugar factory went to the Supreme
Court and in 1975, the Supreme Court
gave itg judgment....

SHRI N. G. RANGA: In
favour?

SHRI SURJIT SINGH BARNALA:
The judgment was that the sugar
cane growers should be heard. This
was the judgment. Again on 26th
March, 1976 the representatives were
asked to present their case before the
Central Government in accordance
with the directions of the Supreme
Court. Then, in May, 1976, extension
for submission of the objectiong was
granted at their request. Again they
have been asking for adjournment in
June, July, 1976 and even upto
August, 1977, In September, 1971,
the representatives of the cane gro-
wers perused the relevant records
which were voluminous, Then they
went through all those records for a
long time. In January, 1978 the Cane
Growers Union filed their objections.
So, 1t was only in January, 1978 that
abjectiong were filed. Then in April,
1978 there was a hearing and then
again in May, 1978 hearings were
held by the Appellate Authority, the
Joint Secretary of Sugar here and the
next date now is 31st August, 1978.

SHRI MULKA GOVINDA REDDY:
1 will be asking for a half-an-hour
discussion on this matfer.

MR. CHAIRMAN: It is all right.

whose
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SHRI ARVIND GANESH KUL-
KARNI: Sir, particularly in question
No. 88 and the question just now
asked No. 61, the basic point is the
malady in the sugar production and
the present very deteriorating con-
dition of the sugar industry is due
entirely to the Government’s policy
in fixing the sugar prices. The sugar
price has beep fixed in such a manner
whereby the sugar cane growers have
come to trouble because of not get-
ting a proper sugar cane price, Sir,
in thig connection, the sugar cane
growers in UP. and Bihar were given
certain ad hoc price, not relevant to
the price announced by the Govern-
ment as Rs. 8.5 or Rs. 95 based on
certain recovery percentage. Right
from Rs. 13.50 per quintal to Rs. 16
per quintal was the price annocunced
by the State Governments on the
advice of the Central Government.
Thereby, the entire formula misfired
and the price of sugar was different
in different regions. Sir, is i} not a
fact that the sugar price in Haryana
is Rs. 187, while the price in Punjab
is Rs. 232, that is, the levy price?
What i the difference between Har-
yana and Punjab either geographical-
ly or topographically? There is no
difference,  Similarly, in Karnataka,
the price fixed ig as low ag Rs. 159.
At the game time, in Andhra Pradesh,
the price fixed ig Rs. 190, So, this
arbitrary character of the price fixed
by this Janata Government has creat-
ed all the problems for the sugarcane
growers. I would like to know whe-
ther it is not a fact that the amount
due to the sugarcane growers stood
at Rs. 80 crores ag late as April. This
was in April. Now, it must have
gone to Rs. 130 crores. Please be very
specificc. How much is the amount
due to the sugarcane growers?

There is one more thing I would
like to know. Due to this policy to
have a buffer stock which is now
lying with the sugar factories, credit
worth Rs. 1,000 crores is required.
Government gives some type of soft
assurances that .redit would be made
available. God knows when it will be
made available and at what rate it

[ RAJYA SABHA ]

to Questions 8

will be n.ade available. Therefore,
the only solution available, ag 1 see,
is deconirolling of sugar gnd remov-
ing {his dual policy and dichotamy in
regard to sugar price. This will en-
sure a healthy growth of the sugarcane
industry and will also benefit the
sugarcane growers.

SHRI SURJIT SINGH BARNALA:
We keep the policy
sugar under cor<tant watch and we
are not very strict regarding follow-
ing a particular policy. My hon.
friend has said the only remedy
is decontroiling. Some thinking is
going on on thig also.
we have closed our eyes to that. Some
thinking is going on on this. Some
decisions are to re taken only for the
next and not for this year. As has
been mentioned, in some States the
price is more, and in some  other
States, tie price is less. This is due
to some historica® as well as geogra-
phical reasons For erample, in Bihar
and eastern U.P.. the faclories,....

SHRI ARVIND GANESH KUL-
KARNI: Sir, for the information of
the hon. Minister the Ananda Bazar
Patrika sayg thei this is due to Mr.
Barnala, who belongs to Punjab, Mr.
Bhanu Pratap Singh, who belongs to
eastern U #. and Mr. Shanti Bhushan,
who belongg to the Thapar group;
that ig why, this hag come.

SHRI SURJIT SINGH BARNALA:
Anything can be said. I cannot com-
ment on that. [ belcng to Punjab. [
cannot deny it. Mr Bhanu Pratap
Singh belonss to eastern U.P. He also
cannot deny it.

SHRI ARVIND CANESH KUL-
KARNI: You give a price of Rs, 187
to the Harvana growers and the
Thapar group i: getting Rs. 200. What
15 this?

SHRI SURJIT SINGH BARNALA:
He is now alleging trat I am discri-
minating againsi Haryana. They are
our neighbours. We were one State
sometime before. So, it is not like
that. We are not discriminating

1t is not that -

of pricing of.
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against any State. We are not show-
mng any porticular favours to one
State and denying the same to an-
It 13 for certain reasons that
the priceg have 10 be fixed like that
sust to keep the mille going. If the
milly are c’gsed, if the factories are
closed, the industry suffers and con-
sequently tre g 'garcane growers also
suffer. (Interruptions) Therefore,
we are making etforts to gee that the
mills continue working even now.
This is far the first time in the his-
dory of gugar production that about

4 47-millg are wo-king at this point of

y~ SHRI

_vtime just to crush more gugarcane.

ARVIND GANESH KUL-
My question has not been
How much is the amount
due to the sugarcane growers? By
mnow, the amoun- due sgshould be
Rs. 100 crores. What is the assurance
on payment of dues to the sugarcane
growers? This is the basic point.
And what about decontrol? We do
not want to leave him without his
giving an assurance on this. Payment
must be made. Sugarcane growers all
over the country are suffering on
account of this.

KARNI:
answered,

SHRI SURJIT SINGH BARNALA:
There are arrearg of sugarcane . . .

SHRI ARVIND GANESH KUL-
KARNI: How much?

MR. CHAIRMAN: Shri
is not prepared to wait.

Kulkarni

SHRI SURJIT SINGH BARNALA:
There are arrears and they are being
gradually disbursed. Only during the
last 15 days six crores of rupees were
paid off and more is being paid.

]

SHRI ARVIND GANESH KUL-
KARNI: Out of how much?

SHRI SURJIT SINGH BARNALA:
The mills are working. The prices
are to be paid for 15 days. So, the
mills are still working in some areas
and the prices are being paid. We are
making efforts that more and more
money is paid off.

[ 19 JULY 1978 ]
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SHRI ARVIND GANESH KUL-
KARNI: Sir, I do not want to take
your time. You do not allow him to
go lightly like that. He says that
the mills are running for 15 days.
That formula I know. Eighty per
cent of the millg are closed down.
I would like to know whether the
payments have been made to them.
Out of Rs. 100 crores he says that
Rs. 6 crores have been paid off. Are
you satisfied Sir? Though you are
advocating for them, as a farmer
please see that he pays the money.
He cannot go without it. Ask him to
pay the money. First please ask him
to pay the money.

MR. CHAIRMAN: Now the ques-
tion is an important one. If it is
necessary we can have a Half-an-
Hour discussion or a Calling Atten-
tion Motion. Yes, Mr. Yadav. N

sl YMWE a1y . gamfa o,
geqres framl & vy ag Sar et Ey
T 9 T@ § g7 arT FT @r A
IAFT MO gSrafqd i & #UETE T8
IS S AW & H17. fagre & Ieqew
frar & St & 1 weAm &Y, g AN
F1 gfagr FaaT g faw arar w1
3 @Y & 1 e Framt qar9aas ¥
foror forelt avg #1 gfagar 3 & fay
TLHTT JATT TEI & 1+ GTHRTL T ST AT
T159 W@ &, g7 3| & fF ag a1 iz
F g1 Agr faer arr | dfwe foaer
grgg @ fFarAl & oy @7 #7 <@
wiefat & gra a9 §, 99 #rS q%
qar famt #1 gt faar g

TGEA e & gEr 15 fav
¥ o froral ¥ S@ ¥ 4 fow
AT T 231§ | fFT 59 gIHTC F
g A 1S S T w1 SeEd
FG & FAT F IAUT FG &
MY 4g @R YT WA Y 4
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¥ MERY ST =Eag w9
gz ga1C  fF v a5 fage oAt 3T
Ry & frami & saes @ &
oy Fhg w905 fawr arel F agy arar
& A g 4§ EFR W $@ F A
1 oo arf ¥ frar f&at § o=
g W OFEl #1 ITET TEMAT
G973 F A0 I8 INFT FA T FEH
JIT @ & | T U I § |

MR. CHAIRMAN;
Yes, Mr. Minister.

Same thing.

SHRI SURJIT SINGH BARNALA:
Sir, up to 15th June, 1978 the total
price due to the cane purchase was
Rs.  238,94,00,000. (Interruptions) .

g7 @ fafwg ) wma &1 quEw
GlaT AT I T 190 FAT 77
arg ToaT et fray war

N YWAE JEF . gwdfa S
sHder qrat ¥ famw anr fodr
WY 21 F Fumdfay avet ¥ A
9T Steqad wU AT § i Fmmifer
¥ oAteAw ¥ gAA d¥e 3 &
uaads faer aret & fraei wraar
a4t faar g @ | iz &
aregw ¥ WY 9T 9F feF a4 F SN
ifad § )

MR. CHAIRMAN:
your seat,

Please resume

SHRI SURJIT SINGH BARNALA:
I was giving all the information that
the Member needed.

SHRI N. K. P. SALVE: This ig very
unfair. The question is how much
amount needs to be paid to the sugar-
cane growers and he ig giving figures
of payment.

SHRI SURJIT SINGH BARNALA:
Thig is what I am going to tell you.
You should have the patience to hear
it. I was just mentioning the details.

[ RAJYA SABHA ]

to Questions 12

The total sugarcane produced was
worth Rs. 23894 crores. The pay-
ment so far made by the sugar facto-
ries wag Rs. 190.77 crores. The amount ~
due is Rs. 48.16 crores in U.P.

SHRI RAMANAND YADAV: What
about Bihar?

ot gelte fag azarmn @ owTTR
Fo Yo FT BT 4T | AT fagrx =r
TAT AT F

At TAtAr anew : fage v oo
8T g1 @amfy o, #3 fagw &
ddg # W7 98T § | Fw Al Fam
T Iy S @ A

MR. CHAIRMAN: I have already-
said that it may be discussed in detail.

SHRI N. P. CHENGALRAYA
NAIDU: I am not blaming the pre
sent Agriculture Minister . . .

WY YA A& B S FFAAT
fFar IFT wE@ AE AT @A
#F @ digEw 9 qer § HdEY S
T IAFT Farw g fzar
MR. CHAIRMAN: It is not possible

to discuss the whole question of
policy here.

SHRI RAMANAND YADAV: I am ~
not discussing policy. s

MR. CHAIRMAN: You put a speci-
fic question.
= gIAw  fag @A
ga fafsg fegr & a@}
fagre # o w0 oY gl v og
qT 38 FUT 15 AT &1, ST & &
35 FUT 30 /@ T FT foam
war (Interruptions) 2 FUT 85 AT
ar B

st TWWE aE" . war S 9
o A fear &1 o3 deRw &
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9% ¥ | 39 ¥ FEA A G/ FAR
F fag a1 w@ 27

SHRI ARVIND GANESH KUL-
KARNI: We want the total country-
wise figures. Please ask him to give
total figures and not give half-heart-
ed replies.

MR. CHAIRMAN:; He will collect
and give.

“SHRI ARVIND GANESH KUL-
KARNI: We have got the total
figures.

¢

*" MR. CHAIRMAN. He will collect
and give them.

St TWET QET AT Q-
A FT IAL AYW

SHRI SURJIT SINGH BARNALA:
I do not know what more they re-
quire. They required for UP, I have
given it; they required for Bihar, 1
have given it. If they want the total
figure, I shall give it.

SHRI RAMANAND YADAV: What
steps are you taking to see that the
cane price is paid to the kisans as
soon as possible?

MR. CHAIRMAN: Please resume
your seat. (Interruptions).
SHRI N. P. CHENGALRAYA

NAIDU: I am not blaming the pre-
sent Agriculture Minister. (Interrup-
ntions).

MR. CHAIRMAN: Please put your
supplementary.

SHRI N. P. CHENGALRAYA
NAIDU: T am not blaming the pre-
sent  Agriculture Minister for the
sugar muddle. The previoug Govern-
ment had done all these things. But
the present Minister is not able to
set right the matters. That is why
I am blaming him. The other thing
is that the previous Government,
while fixing the prices, fixed diseri-

[ 19 JULY 1978 ]
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to Questions 14

minatory prices. They have fixed it
at Rs. 292 for Bihar and Rs. 142 for
Andhra Pradesh. For production of
sugarcane, the same expenditure is
incurred. If they are not able to
produce it properly and they are in-
efficient, they are being rewarded,
and the people in the South, when
they produce it properly and they are
being efficient, are being penalised.
This is what the Government is doing.
When the new Janata Party Goveen-
ment came into power, instead of
setting right every thing, they have
only given an ad hoc increase of Rs.

20 or so and kept quiet. Sir, the
people of the South are being dis-
criminated against by this Govern-

I want the Minister to work

details for the porduction
of sugarcane. The cost everywhere
is the same. Therefore, why should
the Ministry fix Rs. 262 in Bihar in
Northern India and Rs. 142 or Rs. 162
in South India? Rs. 162 ig given for
Andhra and another Rs. 30 is given.
There is discrimination.

ment,
out the

MR. CHAIRMAN: Now be brief.
You are repeating the same thing.

SHRI N. P. CHENGALRAYA
NAIDU: The Minister should at least
now open his eyes and set right the
matters.

MR. CHAIRMAN: You are repeat-
ing the same thing. You have already
said it.

SHRI N. P. CHENGALRAYA
NAIDU: I have to repeat; otherwise
the Government will not hear. That
is the trouble. 1 Thave to repeat it
five times so that it goes to their
mind.

SHRI SURJIT SINGH BARNALA:
The hon. Member has said that the
previougs Government had started do-
ing this and we are following it.

SHRI N. G. RANGA: What about
you?

SHRI SURJIT SINGH BARNALA:
We are following it. ; v
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SHRI N. G. RANGA: In a shameful
manner,

SHRI SURJIT SINGH BARNALA:
Sir, the cost of production of differ-
ent factories 15 calculated and it is
according to that that the prices are
fixed. In some areas the cost of pro-
duction js more while in some areas
it is legs. For some factories it is more
and for some factories it is less
depending on recovery, depending on
50 many other circumstances, That
is why there has been some varia-
tion. It is not because of any preju-
dice or anything, absolutely none.

SHRI N. P. CHENGALRAYA
NAIDU: That is not correct, Sir, 1
can understand the difference of Rs.
five or Rs. ten,

st g2 fa v A sty
Y, ST Sewd §wHr s wEr =T
AT |3 AT &3 Ordea faF war ag;
aF fF qagd g #elr Wl =www
fag & for & w9 = fwaml 7
gai | & v fewr wWifE g7 oA
Ta~ T W gl ey A fF § 3w oy
FIE FT T TR HIT I T qFS
CARAT IR . S 1 &
za fau & A gdr S ¥ SEAT
JgT o @ Aaq oF g ¥ &Y
oW T I FT FRO AE
gw gfmar & FwmT § 9 ¥ A%
HHT F AT oFm X uE A W
1 oY, o oS wfug &t €Y, wnw
§ UF R F ¥FC I A HT
F gua Far i feqar gFaw gan
q7 I W F FEH FA A HT
WA FIT T AT W) g FOe
9wt faaer war wATE S 4@
o I/ & For fral Ay S A
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famr smar a1 1 g aw AR i
5T or f& s @R oger fagw
¥ 30 A ® A fFdewt A%
waw ¥, fage ¥, gfamm iz e
¥ ot fad w@r AT AE T &
S # 4% gafer faar smam | Sw
w W ®T § gATT FT fear ) @)
& oy s SgAT fF fRw ey oW
SATET ¥ SATRT AT WS gF fow q
fx agt & fromyr 1 35 T faa
foar @% #iT 3@ ¥ g g fast
F AT w3 f& ogeh fagem &
g&r § wardy w9 ¥ 3@ % fau
aq 1 w5 famre § 1 afe =&
ar &y ?

i\ gaiia Tag ST © ager Jiaw
FeT fF =X, A 1T 794 frgew &
T o AT, 3@ AR F {U FgAT FF
forey aficat § #&1 W1 39 a¥g #1 fast-
T 7E% wAT | (Interruptions) FHF
CUE R
SET 9% FIE@E &, 7 7 off 1. .
(Interruptions)

MR. CHAIRMAN: Kindly hear him.

SHRI BUDDHA PRIYA MAURYA:
He has no information . . .

MR. CHAIRMAN: Please
your seat.

resume

SHRI BUDDHA PRIYA MAURYA:
But he is making a wrong statement.

MR. CHAIRMAN: Please sit down.
You have no respect even for the
Chair.

SHRI BUDDHA PRIYA MAURYA:
He is making a wrong statement.

MR. CHAIRMAN: One minute,
Mr. Minister. You have replied.
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I have already suggested that if it is
necessary we can have either a Cal-
ling Attention or half-an-hour dis-
cussion.

SHRI BUDDHA PRIYA MAURYA:
It should be one-day discussion.

MR. CHAIRMAN: I have already
said that things can be considered
but you are not prepared to accept
it. Therefore, I am saying please do
not discuss the subject much now.
Otherwise, what will you discuss in
half-an-hour discussion or in a Cal-
ling Attention?

SHRI BUDDHA PRIYA MAURYA:
The Minister may be requesteq not
to make a wrong statement.

MR. CHAIRMAN: You know all
that as a Minister. You are not to
judge. Somebody else is to judge.

SHRI SURJIT SINGH BARNALA:
I was just telling the hon’ble Mem-
ber that in the sugar mill areag gene-
rally the cane is sold at g price fixed
by the State Government. In U.P.
it was Rs. 12.50 in the eastern sector
and Rs. 13.50 in the western area.
But there are areas where the sugar
mill cannot pick up the sugar cane.
In those areag prices have fallen be-
cause the prices of gur and khand-
sari have gone down. So the prices
of cane also have gone down in those
areas . . . (Interruption)

MR. CHAIRMAN: Let him reply
at least. You are not prepared to
hear the reply.

SHRI SURJIT SINGH BARNALA:
It is for the first time, Sir, that we
have made efforts to see that the
millg should keep on running even at
this period. It is only for the benefit
of the cane grower that the entire
cane can be crushed here when the
mills are working.

SHRI BUDDHA PRIYA MAURYA:
What is the remedy to us if the reply
does not come? My question has
been specific:

(a) Are you going to give some
impetus to the mills so that they

[ 19 JULY 1978 ]

to Questions 18

start crushing in the coming season
from 1st of September;

(b) are you going to

gar? export
sugar?

These two questions were not re-
plied at all. I want to know whether
the reply will come,

SHRI MANUBHAI
not try to threaten.
reply calmly.

PATEL: Do
Please hear the

MR. CHAIRMAN: Whatever is the
reply, you have replied. You have
not got more information.

SHRI N. G. RANGA: When a
specific question is asked there is no
answer at all.

St TR aree : gH T8 A
FE &, FaE TBH  HET gn Ifaa
SEENE I ECH

(Interruptions)

MR. CHAIRMAN: He has no more:
information than that. Shri Anjiah.

SHRI SITARAM KESRI. Sir, since
day before yesterday I have been
raising my hand.

st dto Hidar : =AY, ST AT
g ¥ oS oargm wey feaw fag
g, ST e S99 gy FEdr g f®
ag frarl & aamEs § @1 fex wmy
#§ gy T i ¥ @R oA ¥
@R i fFam ¥ oA ww 7
ag IS A I § F oA §
S oweE e &7 0% § 98 s
forg &Y T8 § A ST ¥ w9 &
qt ag <t fesdfdw 3 TR F
FE FT AT Ffow # fF T8 ?

sygeita fag awaren o sw
y ogyr W A9 fear v f5 ogwd
ag 9% g fwar) ag W@d I A
gfisee w3 @O
TWHY qEAA B HAWM FE ) OEW
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g e Fa f6 gmar S G
ST |
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Gaid 85 S yapl A Slbuy
Jo wpe a2 )5 Utgsf
o P el ae oy
U SR P SE T ag Sy
o b oS &5 2 LS e (Ko
R TS AP S SR CIN V- R
dla g 39 - el eeaS pmS)
Hwrploplyt Sl 2 T K S
JEE el - i By S g
ol ) B Bmgpkad S ] S
ot S K 3l sl 5 A5
- eyS =28 S5 M o ggs 8y 85 Egn
I TYTELIPR\ DY SUPW 90 B R I
5> & A Jaln S ale jlude
5 & S los Jlo (pl ey
oS UyleS gl gp & e ekl
e ol g - de e
g 85 ol S _qmiyS b Le5 B33
oS Uyiles & Sef Lo Jla ¥als
alogn S gilwS &b g ylals
-9 sl

=it dag AgE grmAl - 9,

g7 W SWa 2 fF @ Iw e

FY FHTET W (HAET FY Fqr XA § 578
f6q 3T IFAIT I5T4T 99T & I W Y

[ RAJYA SABHA |

[ 1 Devnagari trangliteration.

to Questions 20

A T @Y TUH F G T A B g0
i § | od feg qferar rmar § 5
fra a@ ¥ v ag § & ) fas, g
W, HY A | dAFET WY JA F
FTH JTET § THF qUIT IR o T
7 e ® &1 U R ¥ A
fram feewses & o 9w
fow &y mrger  duR e
aft @ 5 @ fewo¥ wF
FT FTET FL | FAT F1S TAT T AR
mraifas fafree ags & amy §
fa o fequaw 3@ g 927 g4 & a8
ozt g 7 & W framt Sl
Frag fodr ) ®wik I/ ST wraEr qOr
% A FLET F R IAF QU GAA
g wew  9et@ | @ frgmi
F 79[ g Ffer framel #r gaar
TFATE 3T 1] ‘

=t geita fag e @ S8t oF
TFAE T qedF g I9F faw sver
TFI gU ¢ 5 ®ar 3o 3T gamd
FT GFAT &, KT ITAT FL qFAT & |
gATYT ST FI1ET § TFIT THETIE F4F &1
TZIAFT @ | AT 5 ATG & FT
FOEFE  F AR §, AR AT AT
FIZT § T8 BF UFHAIE F4T |

gar ;s #g1 f wrgy e a0y
F fa0, TI@T A, T8 TAY AT AR
gaT{y wIfore o7 B forardl #7198 wgw
faardft <@ | gt aF faq ofar ¥ a3t
qr fadt ff, gat afare ¥ 55 &9
faaft 1

STt @F FIT FT AT g, Foc T
FV SATRT &Y TE | TFT IZT 48 A 48
qT@ T TAT AT AT 59 IHT 64—65
AT@ T TR AT BET 3T TE W 19
qTg T AT FITST FY NAT | STFT
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#fez 7 g% A ¥ @}
S GFAT ¥ 19 @ FA qT
sarer freamr war § wwfae fE
fraeT &Y IgFr I qu faa g¥ )

C.1 1 ¥y &S &ﬂg,.s CM ’S u'
T daz wgrz grady ¢ AT

ITFT AT F OF ag Feq 7 W ™
&1 1]

sfY F:777 T Farafg AT,
FIY  IAET FJT AR T @ FAT
1Y F7 wFAss frare aar faar &
qIfAFT FIITZ 1 FTAAT AT TFAT-
39 feare fyodr 15 awf & a1 faa-
wifast w1 940 fear mv § 1 85
FUZ TF I AT 25 FU AU AT,
FA 110 FOF TIF v TFAET
fets ay 78 &1 19 FATE H <Y
FrEl THF TAT I TI3W AT fagre
F g § M AT Framt 1T 4
&Y fFged & 19 ¥ gL0ET AT @/TE |
FFr ZAR1 Tar g {5 T o A%,
wrfSramaTs AT §YIET F HE L AT
gsr &1 T wgq § fa sarer SowneEd
Fwar 7oy frged war faFwm
Y AT AT FIE TA BT BEAT AR
T | d feT s T g@Fe gar
CAUTINI |6 S o L C I
faentr @t 57 awg = faafa w1 sawE
w7 FTAT TTHTLRA ATITI KT EY
AR AT T FIWT 747 BT G ]
T FT FXETLAAT FAAT FT T FH
Foit framl F Gl Y v TR &

fag ?
st e Tag aearan : =@rad
N uFarEs s Frias fFar g &

[ 19 JULY 1978 ]

1+[ ] Devnagari transliteration.

to Questions 22

garar wgat g fr g felw & of
Rzafae fF ¥ St 7 a9 ..

oY HwAsq qarg mwaf: & 110
FAT & TFATET A6 F7 A w1y
TE T gEF I ¥ oFary

= gsta fag @@ m@w
fodr oim qEOF T weT s T W
TrEqT gAl qIHe { €7 9g G qiw
Ty ot HWIT M IART ATZAS A1E
AT TN FH T AW T
17 3w s 2 @ 9, a8 wae
Mg q@ W) F AT T FT Gl
gt ¥ gz draf & qafag o
gfr HROT wF FF | TR FEAl
Fra3w ¥ fag a8 Fwerd w@r 0
g arfr Sl wEel o gH Y Araw
65 WM IT AT ML Fg &
Y zafae F@ agr i ey
I O T Sl e
7 F1JET & a1 AAT GET I SUTIT |
g wifww ag T § T o adY
ggT TEN

HqT AT UF AT GeEF |
watar fr e aren § FF froaw o=
FIAFTTTFAFL  § FATTHT FZAT ATEAT
ifs v siamrdt 2 5 ag ww
FL WlHT F7 g AT TE §

MR. CHAIRMAN: Qugstion No.
62. Shrimati Mukherjee.

st WA STO 9gIAEE . qE
gEaT 62 W 77 THEI 9T TF qN
famme foar s wwar § wifE Al
oF &Y Sy g
(Interruptions) Question Nos. 62

and 77 are of the same type. They
can be taken up together.

MR. CHAIRMAN: Will you agree?
ot gesha fag T 1S
g1 w@ W g
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SHRI SITARAM KESRI: Ques-
tion No. 14 is also of the same type.
It is similar.

MR, CHAIRMAN: You gre con-
fused.

SHR] SITARAM KESRI: My ques-
tion is there.

MR. CHAIRMAN: Let him reply.

SHRI SITARAM KESRI: Question
No, 74, I mean.

MR. CHAIRMAN:; When 1 asked
for the hon. Member at that time, he
wag not here.

SHRI SITARAM KESRI: No, Sir, I
was here. I had raised my hand se-
veral times, :

MR. CHAIRMAN: [ agree. But
raising of hand is a different thing.

SHR]I SITARAM KESRI: The day
before yesterday 1 had been raising
my hand, but you did not take notice
of it.

MR. CHAIRMAN: I came  here
only yesterday.

SHRI SITARAM KESRI: Yester-
day, I raised my hand twice; today,
three times; but you did not take
notice of it.

SHRI MANUBHA] PATEL: Sir,
when we have already moved to the
next question, how can we go back?

SHRI SITARAM KESRI: [ am not
asking you to go back, I am only
reminding about it. I say everyone
should go ahead.

SHRI GIAN CHAND TOTU: 1
request that Question No. 76 may be
taken up along with them?

MR. CHAIRMAN: All right, Ques-
tion Nos, 62, 76 and 77 may be taken
up together.

[ RAJYA SABHA ]

to Questions 24

Food for work programme

*$2, SHRIMAT] KANAK
MUKHERJEE:}
- PROF. RAMLAL PARIKH:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) what is the State-wise progress
of the “food for work” programme
during 1977-78 with particular refer-
ence to the creation of additional em-
ployment opportunities on durable
basis;

(b) what are the details of the
assistance given by the Central Gov-
ernment to each State Government
during the same period to enable them
to implement the programme;

(¢) whether Government have de-
cided to continue the scheme during
the current financial year; and

(d) whether the programme has
been included in the Sixth Five Year
Plan?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b) During the year 1977-78,
204580 metric tonnes of wheat and
1,850 tonnes of milo worth Rs. 25.70
crores were allocated to various
State Governments, Out of this,
according to available information
only 127424.27 M. Tonnes of wheat
were utilised during the year. De-
tails regarding the assets created and
additional employment generated
have not yet become available. A
Statement showing the state-wise
figures of quantities of foodgrains
allocated and gquantitieg utilised is
laid on the Table of the House.

(¢) Yes, Sir, The scheme ig con-
tinuing during the current year
1978-79.

(d) No Sir.

tThe question wag actually asked
on the floor of the House by Shrimati
Kanak Mukherjee,



